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SeUI.. up of Tyrea and Tuba Plot lu 
Orissa 

*726. SHRl D. AMAT: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be 
pleased to state: 

(a) whether the Central Government 
have received a proposal from the Orissa 
Government for the setting up of a tyres 
and tubes plant; and 

(b) if so, when the proposal was re-
ceived and the reasons for the delay in 
Jinaiising it? 

THE DEPUTY MIN[STER IN THE 
M[NISTRY OF INDUSTRIAL DEVE-
LOPMENT AND [NTERNAL TRADE 
(SHRI M. R. KRISHNA): (a) and (b). 
The Orissa State Government's recommen-
dations on the proposal from the [ndll8-
trial Development Corporation of Orissa 
Limited for· s~tting up of an Industrial 
Undertaking for manufacture of Auto-
mobile Tyrcs and Tubes were received in 
June, 1970; this proposal along with other 
applications received is under consider-
ation of the Licensing Commi lIee. 

SHR[ D. AMAT: Orissa, the abode of 
the Adivasis, has been identified as one 
of the industrially backward States by the 
Planning Commission. The Government 
orIndia had also invited applications from 
diffcront entrpreneurs for grant of licence 
for manufacturing automobile tyres and 
tubes. Accordingly the Orissa Govern-
ment has recommended the application 
of the Industrial Development Corpo-
ration, a purely Government undertaking, 
for grant of such licence. Sir, at Iona; last, 
the much publicised small car project has 
been approved in principle by the Govern-
ment. So may I know what is preventina 
the Goverrunent or what is the bottleneck 
with the Government in the matter of grant 
of licence for manufacturinl tyres IIIId 
tubes as recommended by the Orissa 
Government to the Centre. 

SHRI M. R. KRISHNA: The hon. mem-
ber is very anxious that even before small 
car project comes up, we should be assured 
that the lyres and tubes should be pro-
duced. The Orissa Government has re-
commended two applications: one is from 
the Government undertaking and the other 
is a private one. A third one is from one 
private individual. All these things are 
ponding before the licensing committee 
and a decision will be taken soon. 
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SHRI D. AMAT : I know for perfectly 
well that the Chief Minister's son, Mr. 
R. R. Singh Deo is not an applicant for 
manufacturing tyres and tubes as the 
Prime Minister's son Rajeev Gandhi is 
aspiring for manufacturing small cars. The 
Chief Minister's son R. R. Singh Deo is 
neither an aspirant nor aD applicant. My 
question is this. It was assured by tbe Hon. 
Minister that they would clear the licence 
within 3 months. May I knew whether 
lhis will be cleared within this time? 

SHRl M. R. KRISHNA: The Minister 
has already ,iven instructions to the Govern-
ment Departments that within 3 months 
they will have to dispose of the applications 
for licence and I can assure the Hon. Mem-
ber, whether it is JlC88tive or positive, a 
reply will be liven within 3 months. 

SHRI SURENDRANATH DWIVEDY: 
The Minister in his ltatement said that the 
application was received in June, 1970. 3 
months is the time limit given to licensing 
Committees. MaY I know whether this 3 
months limit has already been completed or 
not? Secondly, in case private entrpreneun 
or the Industrial Development Corporation 
of the ,ublic sector apply for licence, is 
there any policy laid down that public 
sector projects should be ,i ven preference? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE (SHRI DINESH SINGH): So far 
as tho 3 months period is concerned there 
is no rule that they would be disposed of 
within 3 months. What my col1088Ue has 
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said is that we balle asked the Depart-
ments io CllBure that tbcse are disposed of 
as spoodily as possibl e and in any case it 
should not take 10llller tban 3 months. If 
it takes lonser we will certainly look into 
it why it takes Ionl. We try to speed the 
liconsillll procoss. 

So far as the question of Orissa is 
concorned the proposal is to have 2.5 
million tonnes capacity for tyres and tubes' 
But it would need a large import of machi-
nery and other thiDp. Therefore we feel that 
we should stager it into two stages, 
givillll IiceDco now for aboul a million 
and a half tonnes and than take up the 
other one after one year or so. Now we 
are givinl thousht to the application of 
Orissa. I hope that decision will be taken 
early, 

So far as the other question whether we 
are givina preference to public sector or 
private sector is: concerned, much will de-
pend upon what the scheme is and if two 
schemes happen to be equal we shall live 
preference to the public sector. 

SHRI S KUNDU: I understand that 
this scheme to manufacture tyres and tubes 
was circulated among the States, and pre-
ference was gillen to some of the backward 
States and they were asked to Bend schellK'S 
to the Central Government. Once the 
schema halle been sent to the Central 
Government, at the request of the Central 
Government, what is the reason for the 
Central Government again to sit on the 
achcme which they have asked for and not 
clear it for months together ? 
The answer given by the bon. Minister does 
not give us a clear picture that when the 
"applications will be cleared. May I ask 
him whether he can live us a definite or 
firm date-I ine by which the application 
will be cleared ? Wilen was the application 
from the Industrial Development 
Corporation, which is a public sector 
project of the Orissa Government reach 
here, and what is the firm date-line by 
which it will be cleared? 

SHRI DINESH SINGH: It is not 
possibl e to make a commitment in the 
terma that the hon. Member wants be-

cause it involves many proccascs of ell-
olmination. But, as I have said, it is 
ellpected that it will be decided very soon. 
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RlIIII Railway ia DeW 

.727. SHRI PREM CHAND VERMA: 
Will the Minister of RAILWAYS be 
pleased to Btale: 

(a) whether there i. any proposal to 
have a Rinl Railway in Delhi and if so, 
the steps taken in this direction and by 
when the Railway would be complete; and 

(b) whether the Ring Railway will be 
an electric Railway or it will be run by 
steam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI R. L. 
CHATUR VEDJ) (a)" (b). A statement 
i.laid on the Table of the House. 

Stfllement 

(a> and (b). No proposal for a "Rinl 
Railway" in Delhi is under consideration 
by the Railways. 




